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Title Suit (M) Case No. 63 of 2019 

Smti. Papia Chakraborty 
    -VS- 

    Sri Sanjit Chakraborty 

Present:-Smti. T. Hussain, 
Addl. District Judge, Biswanath Chariali. 

 

O R D E R 

 The petitioner is represented by her learned counsel. 

 By this order, it is proposed to dispose of the instant suit for divorce 

instituted by the petitioner Smti. Papia Chakraborty, u/s-13(1)(ia)(ib) of the 

Hindu Marriage Act, 1955 for dissolution of her marriage with the respondent  

namely Sri Sanjit Chakraborty by passing a decree of divorce on the ground of 

cruelty and desertion. 

The case of the petitioner in brief is that the marriage between the 

petitioner and the respondent was solemnized on 24-02-2012, as per Hindu Rites 

and rituals. Thereafter, the respondent took the petitioner to his house at 

Domdoma, Rangia under Kamrup District. In the month of May’2012 the 

respondent sent back the petitioner to her parental home at Balimara under 

Bahali Police Station, Biswanath and since then she has been living at her 

parental home. After her coming to her parental home, the respondent also came 

there and used to work in Biswanath Chariali Town for about 4/5 months. As the 

respondent never provided any maintenance to the petitioner, the Petitioner had 

to depend upon her parents to meet her day to day expenses. The respondent 

never allowed the petitioner to go to her matrimonial home at Domdoma, 

Rangia. It is alleged by the petitioner that soon after the marriage, the 

respondent started to torture her. He always used to scold her in public place 

without any reason. The respondent never allowed the petitioner to meet any 

other people including his neighbors for which the petitioner had to pass her 

days in a miserable condition during the period of her stay at her matrimonial 

home. The respondent used to harass her mentally by suspecting her with 

others. The respondent is suspicious in nature. His mental torture upon the 

petitioner increased day by day. Apart from that the respondent started torturing 

the petitioner demanding dowry with warning that in the event of non-fulfillment 

of his demand, the petitioner will have to leave his company. The petitioner have 
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to work at the Bedeti Railway Station and to work as  private teacher at her own 

locality to make her basic requirement as the respondent did not provide her 

anything to maintain herself. Thereafter, the petitioner somehow managed to get 

a job in the Bedeti Railway Station. After that, the respondent started demanding 

money from the petitioner. On her refusal to pay money to him, the respondent 

assaulted her in her parental home and also instigated her to commit suicide. 

The respondent several times went to her office and created the hue and cry in 

presence of public. The respondent used to utter unparliamentary words towards 

the petitioner and her family members. The respondent maintained illicit 

relationship with others and on 13-06-2018, when the petitioner asked the 

respondent about his illicit relationship with others, the respondent assaulted her 

badly. Though during negotiation of the marriage, the respondent told that he 

had his business and had good source of income, after the marriage, the 

petitioner noticed that the respondent does not have any individual source of 

income and he always demanded money from the petitioner and in the event of 

non-fulfillment of the demand he used to torture her. It is contended by the 

petitioner that despite her best effort for resuming conjugal live with the 

respondent, due to his ill treatment she could not succeed. The respondent 

completely ended his marital relation with the petitioner. Under these facts and 

circumstances, the petitioner filed the petition under section 13(1) (ia) (ib) of the 

Hindu Marriage Act, 1955 for dissolution of the marriage. 

Vide order dated 29-08-2019, the case proceeded exparte against the 

respondent as despite due service of the summons, he failed to appear and to 

contest the case. 

In support of the contentions made in her petition, the petitioner has filed 

her evidence on affidavit. 

In her evidence of affidavit the petitioner has reiterated her entire case 

stated in her petition seeking a divorce. In absence of any cross-examination, her 

evidence, supporting her versions made in her petition remain un-challenged. 

Therefore, there is nothing on record to disbelieve the version of the petitioner.  

Having gone through the materials on record, I am satisfied that there is 

no chance of any conciliation between the parties and that their marriage is 

irretrievably broken down. From the material on record, it is also found that the 
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respondent had treated the petitioner with cruelty and also the respondent had 

deserted the petitioner as he had left her in her parental home without allowing 

her to go to her matrimonial home. Therefore the petition filed by the petitioner 

is allowed.  

Accordingly the marriage solemnized on 24-02-2012 between the 

petitioner and respondent is dissolved from the date of the decree.  

Prepare decree accordingly.    

               

                                                                               

                                                                  Addl. District Judge, FTC 
                                                                      Biswanath Chariali 
                    


